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Subsidy for tube-wells and bore-wells

*216. SHRI p. RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be

pleased to state:

(a) whether the Government have
included bore-wells and tube-wells
also under minor irrigation;

(b) if so, whether the Government
are giving subsidy for these wells as
in the case of digging open wells;
and ¢

'(¢) the amount set apart for this
during this year?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir; both wells and tube-wells
form important items of the Minor
irrigation Programme.

(b) Subsidies are made available
for wells and tube-wells (including
pump-sets) in the States of Bihar,
Gujarat, Madhya Pradesh, Maharash-
tra, Orissa, Tamil Nadu, Tripura,
U.P. and West Bengal from the State
Plan provisions. In addition subsi-
dies ere also available for these
works from the Central sector pro-
grammes such as Small Farmers De-
velopment Agencies, Drought Prone
Areas Programme, Integrated Triba)
Development Programme and Com-
mand Area Development Programme,

(¢c) The total amount of subsidy
expected to be available from the
State Plan provisions for wells (in-
cluding tube-wells and pump sets) dur-
ing the current year is estimated as
Rs. 200 crores. In addition an
amount of Rs. 45 crores is expected
to be released under the Small Farm-
crs Development Agencies, This will
include about 30 to 40 per cent of
the total amount as subsidy for wells
{including pump-sets). Besides some
subsidies will also be available from
the Central sector programmes of
Drought Prone Areas Programme,
Integrated Tribal Development Pro-
gramme and Command Area Deve-
lopment Programme.
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clearance certificate
visiting abroad

Requirement of
by Research fellows

*218. PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether scholars, academicians
and research fellows from abroad
visiting India, and their counterpart
from India visiting foreign lands are
required by law to obtain permission
and clearance certificate from the
Government of India; if so, when
was such a regulation put into effect
and the reasons thereof;

(b) the number of Indian and For-
eign academic personnel permitted
and not permitted for such visits
during the years 1975, 1976 and 1977;

and

(¢) whether Government propose to
radically rethink on thig whole policy
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and practice and if so, when and
how?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Provisions of the Pass-
port (Eniry into India) Act, 1920
and Rules made thereunder apply
to all foreign nationals including
academicians, scholars and research
fellows visiting India. Similarly all
persons departing from India have
to comply with the relevant provi-
sions of the Passports Act, 1967, In
addition, the relevant provision of
the Foreign Contribution (Regula-
tion) Act, 1976 apply to their visits
abroad, to the extent they involve
acceptance of Contribution and hos-
pitality from foreign sources.

2. Besides, according to the ins-
tructions issued by the Government
of India from time to time since 1955
visits abroad of teachers of Indian
Universities and recognized Educa-
tional Institutions for attending In-
ternational Conferences/Seminars etc,
require prior approval of the Gov-
ernment of India in cases where the
invitations provide International tra-
ve] with or without local hospitality.
However, no permission would be
necessary in cases where the invita-
tions are for attending Conferences
or Seminars organised by the United
Nations and its specialized agencies,
provided such invitations are routed
through Government’s channel. Also
where invitation is received by a
teacher for participation in Confe-
rence/Seminar and the entire expen-
diture is to be met by the University/
recognised Educational Institution or
Government or a Statutory authority
or the teacher himself, the Vice-
Chancellor or the Head of the In-
stitution concerned may give neces-
sary permission, under information
to the Central Government. These
instructions were issued for the fol-

‘lowing reasons:—

(1) to ensure that the visit abroad
is genuine; , .





